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THE -INDIA}\%INDEPENDENOE PAKISTAN COURTS
(PEN. ING‘r PROCEEDINGS) ACT 1952

“‘ + No. IX or 1952

-
™

;( [231'd February, 1952] ,

An Act to render 1nef€@et1ve certain decrees and orders passed

by courts in Pa,k1éi§n against a Government in India and

to provide an alternative remedy to persons who have
secured such decrees, or orders,

Bz it enacted by Parhamz;glt as follows:—

. Short title.—This Act. Pgay be called the Indian Independence
Paklstan Courts (Pending Prqceedings) Act, 1952.

2. Definition.—In this Act,ithe expression “decree to which thls

Act applies” means any such ]udgment decree or order as is referred
1o in— x

(1) clause (3) of article 4‘of the Indian Independence (Legal'
Proceedlngs) Order, 1947, or

(it) paragraph (5) or paragraph (6) of artlcle 13 of the ngh »
Courts (Bengal) Order, 1947 or : ﬂfm /37, '

(iii) paragraph (4) or parat raph (6) of the ngh Courts
(Pun]ab) Order, 1947, g '

‘which has been or may hereafter be passed by a court in Pakistan and
‘which imposes any liability or oblig ition on a Government.in India.

3. Certain Pakistan decrees not to be given effect to in India.—
Notw1thstand1ng anything contained i | any of the Orders referred to
in section 2, no decree to which this Akt applies shall be given effect
to by any court or authority in India iniso far as such decree imposes
any liability or obligation on any Goverpment in India.

4. Right of holder of a decree to which this Act applies to institute
‘fresh proceedings in India.—Notwithstaniding anything contained in
section 3 of the Indian Limitation Act, 1908 (IX of 1908), any person
" in whose favour a decree to which this Act applies has been passed
‘may, within one year from the commencement of this Act, or within
one year from the date of the decree, whichever is later, institute
-a fresh suit or other legal proceeding in respect of the cause of action
on which such decree was” based, and any such suit or other legal
proceeding may, notw1thstand1ng anything} contained in section 20
of the Code of Civil Procedure, 1908 (Act Viof 1908), or in any other
law or in any agreeément to the contrary telating to the place of
:suing, be instituted in any, court otherwise coinpetent to try it, within
the local limits of whose jurisdiction the per$on instituting it volun-
tanly resides or carries on busmess or perso;i‘lly works for gain.
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" “taken in the exercise of

2 Indian Independence Pakistqw Courts [AcT IX OF 1952]
, (Pending Proceedings)
5. Repeal of Ordinance VI of 1951.— (1) The Indian Iridependence

Pakistan Courts (Pending Proceedings) Ordinance, 1951 (VI of 1951),
is hereby repealed. o

(2) Notwithstanding sucH repeal, 'anything done or any action

y power conferred by or under the said

Ordinance shall be deeméd to have been done or taken in the exercise
of the powers conferred by or under this Act, as if this Act were in
force on the day omr ;Which such thing was done or action was taken.
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